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Room No.308nA,.Bnwih9,
Sena Bhawan, New Delhi-110011

Date:11.04.2022

t
Subject:- Selection for the posts of Judicial l,lembers in the Armed Forces

Tribunal (AFT) -reg.

1) Tribunal: The Armed Forces Tribunal (AFT) was constltuted unde. the Armed
Forces Tribunal ACl., 2OO7 for adjudlcatlon or trial of disputes and complaints
with respect to commission, appointments, enrolments, and conditions of
service ln respect of Defence persons subject to Army Act, 1950; the Navy Act,
1957 and the Air Force Act 1950 and also provldes for appeals arising out of' orders, findings or sentences of courts-martial held under the said Acts and for
matters connected therewith or incldental thereto. Principal Bench of AFT is
situated at New Delhi and Regional Benches are situated at Chandigarh,
Lucknow, Jaipur, Kolkata, Guwahati, lvlumbai, Kochi, Chennai, Srinagar
(presently functioning at Jammu) & Jabalpur. A Member upon selection, may be
posted at any of the Benches.

2) Vacancy: Applications are being invited for the following vacancies of ludicial
Members in AFTj

Name of Post Number of vacancies
Judicial Member L2

3) Qualifications; The qualifications, eligibility, salary and other terms and
conditions of the appointment of a candidate will be governed by the provisions
of the Tribunal Reforms Act, 2021 and Tribunal (Conditlons of Service) Rules,
202L.

As per sub-Rlrle 14 of Rule 3 of the Tribunal (Conditions of Service) Rules
2021, a person shall not be quallfled for appointment as Judlcial Member, unless
helshe-

(i) is, or has been, a ludge of a Hagh Couru or
(ii) has, for ten years, been an advocate with substantial experience in

litigation in service matters in Central Administrative Tribunal, Armed
Forces Tnbunal, High Court or Supreme Court,

As per proviso under section-3(1) of the Tribunal Reforms Act, 2021,
"a person who has not completed the age of flfty years as on the
date of submission of the applications shall not be eligible
appointment as a Member",

Iast
for

tn



As per Rules 10 & 11 of the Trlbunal (Conditions of Servlce) Rules, 2021,
"The Member shall be paid a salary of rupees two lakh twenty five thousand

per month plus other allowances as admlsslble".

[Noter Candldates may refer the Trlbunals Reforms Act, 2021 and the Trlbunal
(Condltlons of Service) Rules, 2021 for other terms & conditionsl

4) Prgcedure for selection: The Search-cum-Selection-Commlttee constituted
under the Tribunal Reforms Act, 2021 for recommendlng names for appointment
to the said posts shall scrutinlze the applications wlth respect to suitability of
appllcation for the posts by giving due weightage to quallflcations and
experience of candidates and shortlist candidates for conducting personal
interactlon. The final selection will be done on the basis of overall evaluation of
candldates done by the Commlttee based on the qualification, experience and
personal interactlon.

5) selection for re-appointment: The l'lember of Armed Forces Tribunal shall be
eligible for re-appointment in the same manner as that for the original
appointment, preferably, along with all the persons shortllsted in response to
the vacancy clrcular or otherwise under the Tribunal Reforms Act, 2021. Whlle
maklng its assessment for sultablllty to a post, the Commlttee shall glve
addltlonal welghtage to the persons seeklng re-appointment for thelr experlence
in the Trlbunal and while doing so, shall take into account, the performance of
the person while working as a Member in the Tribunal.

6) Application Procedure: Applications of ellglble and willing peTsons are
requested through proper channel (wherever applicable) and should be
accompanied with
(l) Bio-data in the proforma at Annexure-I
(ii) Certificate to be furnished by the employer/head of offlce/ forwardlng

authorlty as in Annexure-II
(ili) Clear photocopies of up-to-date CPJAPAR dossler of the offlcer contalnlng

CR/APARS of at least last five years duly attested by a Group-A offlcer
(iv) Cadre clearance
(v) Integrity Certificate/clearance from vigilance and disciplinary angle as in

Annexure-lII
(vl) Statement giving details of major or minor penalties, if any, imposed on

the omcer during the last ten years.

Duly filled-in (neatly typed) original applications in the prescribed format should
reach the Secretary, Department of Defence, Room No,199-C, South Block, Minlstry
of Defence, New Delhi-110011 latest by 05:30 PM on or before 02.05.2022
(Monday) (by hand or by speed post or through e-mall to "usaft-mod@nic. in").

7) No TAIDA will be admrssible to the candidates to be called for
lntervlew/lnteraction. The candidates are required to make own arrangements.

a) Advertisement and prescrlbec, appllcatlon form can be downloac,ed from the
websites of Mlnistry of Defence and Armed Forces Tribunal vlz.
"!!ut!4J!!9c!gl!!trio" a n d lhl.nic.in"



9) Any application received after the due date, or without necessary Annexures as
mentioned above will not be entertained. This Department will not be
responsible for the postal delays/loss of application, for reasons whatsoever. It
is therefore, in the interest of the applicants to ensure that their applications
reach well within the closing date and time as stlpulated.

10) The last date of receipt of the applications will be the crucial date for
ascertaining the eligibility of the applicants.

11) This appointment process will be subject to outcome of pending matters in
Hon'ble Supreme Court and Hon'ble High Courts.

Wide publicity may be given in all organizations and their field formations to
facilitate early and optlmum number of applications,

To,

(Charu Vijay)
Under Secretary to the Government of India

r 23017398

Secretary General, Supreme Court of India
Registrar/ Registrar General of all High Courts (as per list attached)
Secretary, Depaftment of Legal Affairs
Secretary, Department of Justice
Secretary, Legislative Department
Secretary, Department of Personnel & Training
Registrar, CAT (Principal Bench)
Principal Registrar, AFT(Principal Bench) (with a request to upload this
circular on AFT'S website)
Director, NIC/MoD (with a request to upload thls circular on MoD's
website)

. Computer Cell, RHC, lodhpur for up
Rajasthan High Court website.
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RA'ASTHAN HIGH COURT. JODHPUR

No./RSJ/Estt.A(ii)/05/2008(ll)/ 1326 Date:2304.2022

Copy forwarded to fottowing for information and necessary action:-

Hon'ble Judges sitting at Raj. High Court Jodhpur through P.S.

Registrar (Admn.), R.H.C. Bench Jaipur with the request to
distribute it to all the Hon'ble Judges sitting at R.H.C. Bench Jaipur
through P.S. .: .

Hon'ble Judges who have reured ln April, 2020 and thereafter.
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Regi Admn.)



Annexure-l

eB9!9E!{A

Application for appointment to the post ofJlJDlclAL MEMBERS in AFT

FRESH / RE-APPOINTMENT -l (Apprcpnac opton mly bcticlcd )

Spae tot
phototrrph

dulysltn.d by
candldatc

l. Name

2 DateofBirth

3 Categor(SC/ST/OBCruR)

4. Designalion/Pmf€ssion

5. Contact Dctaih

Pcmancnt

Mobil€/PhoneNo.

Email

Omcial

6 Cadre/Scrvicc[Wher€verapplicable]

6a: Date of Appointmcnt:
6b: Date ofReircmcnt:

7. Eduational qualification (in revers€ chronological ord€r)i

st. No. Name of
University/

Equivalenl
lnnitution

Degree Year of
passing

Divisiod

% ofmarks
obtained

Academic
Distinction

SubjccI,/
Specialization



E. Work Expericnce:

8s. Forthe experience as employec, Employment record in cfuonologicrl order staning with present
Employmenr, lisl in rev€rse:

Sl. No. Name & address of
employer

(Govl /PSU/M)nisrry/

D€parEneny'any orhcr

Designation, Pay or
Scale ofpay (Pay in
Pay Matrix)'

Period of

Service

From To

iAlso indicate SI No. in above, whrch is equivalent to Districr ,udg€/Additionsl Disrictjudge (as spplicable
under the qualification) or above

Eb. For the expericr,ce as Professional record in chronologrcal order sraning with prcsent Engagement, Iisr in

Sl. No. D€iails of

From To

NahI € ofwork done'

Service

lSuch as Administration /Service matters /Judicial or Quasi-Judrcral /Criminal /Civil ffaxation /Company Affairs
,'i:nvrronmental matters /Finance /Accountancy /Economics /Business /Commerce /Managemenl /Public Affairs or
any other as may b€ applicahle. Engagement \rrth Govemment, ifany, may be indicaled.



9 Dar. ftom *hich dmwing the pay scalc

in the grade of

District Judge/Additional District Judge/

to thc Gov€mmcnt of lndia

or ary equival€nt rank (wherever applicable)

15. Aw8rds/honours/Publications, if any

10. wntc up on adj udicEtins experience

ofth. applicant (200 words)

lwherever applicablel

ll. Experi.nce along with briefwrite up in handling

Casls b.for€ r€levant CourtvTribunals/

Iifapplicable]

Details of Such cases

Gepon.d Cas.Vunreponcdcases)

12. Proof of Experiencc, including

Enrolmenl,Registsation No. As an Advocaleetc.

lFor candidatesothcl than Covt. or Judicial

ofiicersl

li. Annual Incomc along with copy of
lat€st ITR [For Candidates f,om Advocatc
sElaml

14. Write up on 05, major schievement

(200 words each)

16. AfEIi&tion whh the profelsiona I bodi.V

lnsritutions^ocieties/or any other body

Includ inE political party.

l?. Additional information, ifany, which

you would like to mcntion in suppon

oflhc applicarion for the post.



Place

Date:

DECLARATION

l. I cenili that rhe foregoing information is conecl and compleE to the besr of knoirledge and beliel and
norhing has bccn conccaleUdisoned. If ar any lime I found ro have conc€sled/disronod any materiat
informa oni my appoinlment shall b€ liable to summary termination wilhour notlce

2. I shall nol wilhdEw my candidature after the meetingofthe Selection Comnince.

3. I shall not decline the appointmen! ifselected for appoinrment by the ACC.

4. I shalljoin \rithin 30 days fiom the date ofissue oforder ofappointmenr.

5. I am aware that in case I violate any ofthe condidons menlioned at SLNo.2 to 4,lhe Governmcnr of lndia is
likely lo debar me for a period of tbree years for consideration for appointment outstde the cadre and in any
Autonomous Body/Statulory Body/Rcgulatory Body.

Signarurc of rh. candidate



CERTTFICATE TO BE FURNISHED BY THE EMPIOYER / HEAD

OFOFFICPFOR\vARDING AUTHORITY

l. C.rtifi€i that the particular turnish.d by Shri/Smi/Kum ------..- ''-
and h./she poss.ss€s educational qualificalions and exp€rienc€ menrioncd in Ann€xure-I

k is also ccnined that thcrc is no vigilanc./ disciplinary casc cilhcr
pcnding or bcing cont€mplatcd againsthiny'her ud vigilance clcaranc€
issucd by CVO in the enclosed Anncxure (lll).

Annexure.ll

z

3. His/her integrity is ceniGcd

4. No majororminor penalty was imposed on Sfui/Smt/Kum --..----------------'-.---'.-.during the

last l0 y€ars p.riod

J fie lpto{al€ attested Photostat copies of ACR/APAR of last fivc yeaE
(each Photoslat copy of ACMPAR should be atlested) in rEspect of
Shri/Smc/Kum----------.-----.---------in .ncloscd
herewith.

Seal & Signature ofthe cadre
controlling Authority/
Registrar of High
Couri/Supreme Court



Arn€rurc-lll

PARTICULARS OFTHf, OFFICERS FOR WHOM VIGILANCE CLEARANCf, IS AEINC SOUGHT

Oo b€ tumished and sisn€d bv the CVO or HOD)

!.

L

I

Namc oflhe Oiliccr (m tull)

Date ofBinh

Datc ofRcnrcmcnt

5. Dale ofentry into service

0. Service to which lhe officer belon8s

includrng batch /year/ cadre e!c- ,

wher€ver apphcabl€

?. Positions held (Duflng tcn prcc.ding years)

Iq Whether any punishmenr was awards ro

the officcr during rhe last l0 years and if
so, the dare ofirnDosirion and dctails of

penalty (')

L Whether the oflicer has been placed on

the agrccd hsr or list ofofficer of

Doubtlul lntcgrity (ifyes, derails ro be given)

X Whethcr any allegation olmisconduct

Involving v'g'lancc anBle was examin€d

against the omcer during the last l0

Years and ifso wilh what resuh (i)

S, NO Dcsignation &
Place ofPosting

Nodal Ministry/

Depanmanr concemed
(in case ofoftrcers of
PSUs etc.)

Organisarion

(name in full)

lo



!L Is any disciplinary/ criminal proceedings

or chart€ sh€.t pcndhg agairst the

offic€r a5 on dat. (if ro, dctails to b€

furnished, including reference numb€r, if
anyofrh€ Commission)

12 Is any action contomplated aBainst the

Omcer as on dar. (fso, details to b€

tumished (')
(') If vigilance cl.iranc. had been obtained fron the Commission in th€ past the information may b€ provided
for the period theresfrer,

Datei

(NAME AND SIGNATURE)


